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interest on Rs. 25,00 would be very 
negligible compered to that. Second, 
ly, our information is that most de
posits m educational or training ins
titutions, where they are refundable, 
carry no interest

SHRI D. K. PANDA: Is there any 
guarantee that, alter the training 
period is over, the trainee will be 
given an appointment, and if not, 
may I know whether, m certain cases 
at least where the period is extended 
even beyond eight years, Govern
ment is going to pay Interest or not?

SHRI H M TRIVEDI: Firstly,
when the training is complete, he is 
assured of a job on the Shipping 
Corporation vessel or any other 
Indian vessel

SHRI D K. PANDA: In certain
cases they are not being appointed 
because they are being offered very 
low salary and therefore, they are 
going outside. They should be paid 
a reasonable salary when the job is 
offered to them after the completion 
of the training period

SHRI H M TRIVEDI- The emolu
ments of Deck officers on the Indian 
flag ships are determined by bilateral 
negotiations between the Maritime 
Union of India and the Indian Natio
nal Ship Owners Association.

SHRI INDRAJIT GUPTA: 
In spite of the bilatei al negotiations, 
the fact remains that the emoluments 
of the corresponding categories of 
merchant marine officers are much 
ltfwer on Indian shhs than on foreign 
ships. I would like to know, whe- 
the after this period of training, 
there is any scheme to ensure that 
these trained officers will continue to 
serve on Indian ships whether it 
be Shipping Corporation or any other 
Indian fine, rather than be lured 
avtajr by the prospect of higher etn- 
QiUBMits by foreign shipping lines. 
t  think, ’{be Minister knows well that

the Indian Merchant Marine is auff 
ing of acute shortage of officers p 
cisely because they have been drain, 
ed away to other shipping lines.

SHRI H. M. TRIVEDI: Factually, 
it is true that trained officers are 
being attracted to foreign flag vessels 
by higher emoluments It is for this 
rea&on that only about four months 
back, the Maritime Union of India 
negotiate with the chip owners a 
higher level of wages for Indian offi
cers.
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THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUKHADEV PRASAD) ■ (a)
and (b) Special steps have already 
been enforced for some time so as to 
expedite disposal of revision petitions 
under the Mineral Concession Rules
1960. The number of such petitions 
pendng on 1-4-75 was 13181885 new 
cases were instituted during the year
1975-76 Due to disposal during the 
year having increased to 1328, the 
number of total pending cases as on 
1-4-76 has already reduced sharply 
to 875
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Mr. Varkey George—absent. Chou- 
dhary Nitiraj Singn—absent.

Mr. Bhogendra Jha—also absent.

Mr. Eswra Reddy—also not here.

Now, the Question List is over. I 
will now take up the second round.

Mr. Chandrappan.

SHRI RAMAVATAR SHASTRI: 
rose.

MR. SPEAKER: You have no
authorisation fnom him. So you 
cannot put the question.

Mr. Raghunandan Lai Bhattan* 
sten t. Shri Shankar Dayal Stoĵ h. 
Siaaril P. Oan#ad«b. Nbne of fh«Hi J* her*.




